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Bill Summary 
The National Institutes of Technology, Science 

Education and Research (Second Amendment) Bill, 

2016 

 The National Institutes of Technology, Science 

Education and Research (Second Amendment) 

Bill, 2016 was introduced by the Minister of 

Human Resource Development, Mr. Prakash 

Javadekar in Lok Sabha on December 9, 2016. 

 The Bill amends the National Institutes of 

Technology, Science Education and Research 

Act, 2007 (NITSER Act).  The NITSER Act 

declares certain institutions of technology, 
science education and research as Institutes of 

National Importance and provides for research, 

training and dissemination of knowledge in 

these institutions. 

 The 2007 Act was amended in 2012 to include 

a number of new institutes within its ambit.  A 

Second Schedule was added to include new 

Indian Institutes of Science Education and 

Research under the 2007 Act.   

 Incorporation of two institutes:  The Bill 

adds two institutes to the Second Schedule of 

the NITSER Act: (i) Indian Institute of Science 

Education and Research, Tirupati (Andhra 

Pradesh); and (ii) Indian Institute of Science 

Education and Research, Berhampur (Odisha).
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